CENTRAL ADMINISTRATIUE TRIBUNAL PRINCIPAL BENCH

0’ No »1859/1999
199 |
Nsw Delhi: this the &/  day or/-'"cémay 42001
HON'BLE MR,.S.R.ADICE,VICE CHAIRMAN(R).
HON 'BLE DR.AVEDAVALLT,MEMEER (3)

Mrs. Jamuna De\li,

W/e shri Dhan singh,
R/o Jhuggi No. 5-149/4
Behind Police Statlon,
Sector IV, R.K.Puram,
New Delhi=22,

Employed as

Aya/Helper in “the Family el fare Centre,

Nay Sena Bagh-1,

Chanakyapdri’y

NDU Delh1-23 ooooAppliCant.

(By Adwcate: shri B.B/Raval)
Yersus d

1. Union of India
through

the Secretary,
Ministry of Def‘ence,
Govitdor India“‘

Sou th Blod<,

New Delhij

2, The Chief of the Nayal Staff,
Naval Headquarters,
DH@ PO,
. New Delhi=11

3. The Commanding Officer,
INS Indiay

Dalhousie F“oadhg
DHA PO

New Delhi=1 o"-o.Respondents:ii
(By Adwocate: Mrs.Jyoti S:i.ngh)‘fioii
§7R zAdigeuC(A); 7

Applicant challenges her termination from
service as Lady Attendant in FamilyWelfare Centre and
Clinic Chankyapuriy New Delhi by oral ordery She sesks

reinstatement with consequential benefi ts!

23 Heard both sidesd

34 The aforemen tioned Farhily Wel fare Centre and Clinic]

is run out of funds from the Integrated Child Uelfare

fund (Annexure=R-5) which in turn gets its funds from




EZaN

-2
adhoc grants made from time to time from the IN Amerfities
Fund 3 App_l%cant as a Lady Attendant was paid an honorarium |
(Annexurefﬁ-‘l to R=4) and not a salary®d 'Respondents;
counsel has shoun us documents which satisfy us that IN
Amenities ‘F'und is @ non=-public fund akin to Regimental
funds’%* and is not a puﬁlic fundi
&  In UDI & Anrd Vs Chotelal & Ors¥ 3T 19%(8)sc 497
the Hon'ble Supreme Court has categorically held

"In view of the character of the Regimental
Funds, the said fund cannot be held to the
public fund by any stretch of imagination
and the Dhobis paid out of such fund cdnmt
be held to be holders of civil post within
the Ministry of Defence so as to confer
jurisdiction of the Central Administrative
Tribunal to issus direction relation to
their servicse condi_tionsr‘:.’j"

5! In the resul £i this OA is dismissed for lack
of jurisdiction, leaving it open to applicant to approach
the competentforum for redressal of her grievances, if

so advised. No costs‘%i

Uk Afedeg:

( OR.ALVEDAVALLT ) (S.RLADIGE )
MEMBER (J) VICE CHAIRMAN(A).
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